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S % 1earne6”qoﬁnse1 for the applicant.
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b The application is admitted,

call for the records. Issue notice to

the parties, returnable within four
. L ]

7 ’ weeks.
': List on 30.6.2004 for orders.
]
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Q)\bé{ N i L ; ~
S < 3'3°2°04} f‘fhﬁ Director of Accounts & Treasuri=
N, . 1 \ @8 , Art i :
N,@yL{w &, O~ Lo~ | e84 Govt. of Arunachal Pradesh, Nahar=

| 'lagun has informed that he is not at
Sent Lo 0/ Sectyok |

“ iall controlling authority in respect
M\/ J‘W""‘“’g/ L\n ‘ 0f Divisional Accounts. Therefore, i=

e yp onn et Ao s | :hef’ is exempted from the, O.A. 40/2004. -
ﬁ Ao ! é 147 ?Q_?J ‘Registry is directed to struck off the
’ E{ name,
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N o
ﬁb{d e 0sh.NO. 40 OF 2004 . : /
-~ .-‘ h )" "'.

749404y Presents Hon'ble Mre.KeV,Prahladan,

A ’D vCOWO{ Wt{m“‘ Administrative Membery

‘M."
Jlor zespe- Heard Mr.M.Chanda 1eirned

mo.5% . counsel for the applica nt and Mr.A,
Deb Roy. 8reCeG.3.Co for the Respone
ﬁﬂ%\@h : : denta.
Alp eosd «YleM'f"'“a | o - The applicant was working as
o seSF Ne -2 o U.D.c. iR the office Of the Executive
Wole Wiy Vo .. Engineer, PW.D., Anini Division in
/éj(’d DA / T/’Ly/D‘B‘/ 7—“@1/537‘ Ammchal Pradeshe The applicant
Y ) 170§ <S5 vn - applied for the post of Divisional &’
A - . .... ... Accountant as advertised and the app.
C/ e ~..° ... ...cant was selected and joined as Divisio=
,{" 4\%\&(‘ h hal Accountant under Dumporijo P.W.D,
~ 4n Arunachal Pradesh. ?
Lot N @/F}/ TP-V/ ¢ 5’/ 1s22 837‘ | .. The applicant suhmitted represen=

AsZ ¢ Meley W\f&\“ ;V‘“W’ tation t %ﬁé"E&QBSR&GBE&H&B& for
M'& A_Q/M&*; A " his transfer from the post of Divisio—

‘(’YWW\% onNi’_‘ € b+ P nal Accountant , Dumporijo to the poat.
k\;-qo\a_&l-ii\ ey e Lo of Divisional &ccountant at Roing for

&8 roFPondad M et~ treatment of his ailing wife and educae
h—o- A - Yofete / jory oLihd tion of his children, but not conside~

red

“)L;\"‘k“ '\)wsl Crese aw-w\ua :n,' , ‘
E - Vb (5(4 \ - However, the Respondents are

Br— Tt £ directed to dispose of the Representae-

tion with utmost sympathy within a

e | et . period of six weeks:..from the date ‘of
LaXol /Q%m, W—oun ,QM receipt of this order, _
b~ ondins B3 Py oy - Accordingly, the 0.A. is disposed

. ' .0ofs No order as to costs,
Ao

\ @% unde, Member
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IN THE CENTRAL ADMINISTRAT IVEJPRIBUNAL
GUWAHATI BENCH : GUWAHATI ‘

0. A. No. Lt‘D /2004

Sri Lani Bhusan Karmakar.

. ... Applicants
-Versus-

!: _ Union of India & Others
. Respondents

i .
\

Lists of dates and synopsis of the case

[Late ’ Svnopsis of particulars in the application

A0 .1 .98 Respondent no.?2 issusd ong Circular No.DA CELL

; ,z-m/’m?m@b/\nal 11/245 dated 20.01.1998 invitin

[ - . .

‘ apmllcatloﬂﬁ from the candidates who wars
Wwilling (to sgrve as Divisional accountants  in

| public works Department of Arunachal Dradesh for

m

a period of one year on deput Fation basi

The applicant who was than working as U.D.C in

<

tha office of the executive Engineer, P.W.D, and

anini Division in arunachal Pradesh applied for

the post of Divisional accountant as advertisad.

| 7
103,99 The applicant was selectaed and Joined as
!
|
I

J pivisional accountant under Dumporijo P.W.D in

desh.

g},:

arunachal Pr

l& ., 99 Applicant submitted representation to reaspondent

,.,
&3
—

§ }ﬁ no.2 praying for his transfsr from the post of

DA, Dumporijo to the post aof Da at Rolng for
o

t
the trestment

facilitatii f his ailing wife

o v hesgon. Koo



N

20.6

and education of his son angd daughter, but not

L00,24.5.01,5.05.02- applicant being under compslling

ciroumstances submitted furbher applications for

transfer but no response.,

27.7.03 Applicant  submitted medical certificate in

%
L
x

3 5
8.1
.
I
5.2

3]
O

support of his pravers but no response. Henee

this application before the Hon’ble Tribunal.

[ ]
The applicant submitted another medical certifi-

o
cate Tor treatment under Sadiva Civil Hospital.

PRAYER

That the respondents be directed to consider the case

aof the appflicant and transfer him from Dumporiio to

[ ]
Roing/Namsaili as Divisional Accoultant.
[ ] L ]
Costs of the application.

ANy other relief(s) to which the applicant is entitled

#8 the Hon’ble Tribunal may deem fit and Droper.

/\\B\N\& @‘u‘) Sv¥A _/\*QSUM\CM ’
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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL é %
 GUWAHATI BENCH | J"aéo
i (ilﬂm Application under Section 19 of the Administrative Tribunals Act, 1985) :gs{‘ é |
' - d
Title ;of f.:}]re case ; 0.A. No Lf O 12004
Sri L?m iBhusan Karmalar. | Applicant
| | Versus -
Union of India & Others: | Respondents.
| g | INDEX )
SL. Nol ‘ Meﬂe Particulars Page No.
01, Application 1-9
(?2. l e Vcrification . 10
33 A ‘ Copy of the representation dated 18.6.1997 11
)4 B ° Copy of the representation dated 20.06.2000 12
63 ] C Cop;: of the rfipresentation dat.ed 24.05.2001 13
66 D Copy of the représentation dated 5.05.2002 14
07. I E Medical Certificate dated 27.7.03 15
G F Medical Certificate dated 6.8.03 16
!
i
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Date j\l 3 f 1, 2004 :‘Jdvocatc |
k
i
! :
i
.
F
P



(an Application under

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATIT

Tribunals Act, 1985

0. A. Mo.

Section 19 of the Administrative

O /"2004

BETWEEN

Shri Lani Bhusan Karmakar!

5/0

;1&%@ Kshetra Mohan Karmakar.

WDrRinQ as Divisional accountant

in

the office of Exscutive engineer’

’ubllm WOrka departmant

DQmmorggm Division, Dist.Upper bub nsiri,

ﬁrun&cﬂal Pradesh.

i

.

~t Government ofy Arunachal Pradesh,
[ J

India,
. PD, Bahadur Shah Zafar Marg,

Mew Delhi-110003

Z. The Accountant General (A&E)

Shillong~793001

'ﬁ.T%m state of Arunachal Pradesh,

TWDFﬁSPﬁT&ted by the secretary to the
FUﬁdfhal Pradesh,
i Qublic Works department,

ITtanagar.

@ Director of Accounts and Tr@dwurl

Canarlaqun. .

, The Union of India, .

a=Applicant

Represented by the Comptroller and Auditor General of

Arunachal Pradesh, Meghalava, Assam etc.

Government of




V)

The exscutive Englinear,
Public Works Department
@umporijo division,

Upper Subansiri District,

arunachal Pradesh.

. The Commissioner (Finance)

Government of Arunachal Pradesh,
ITtanagar

E ) . . .Respondents.

DETAILS OF THE APPLICATION

particulars of order(s) against which this application

is made.

This application is made not against any particular
[ ]
L ]
order but against non-consideration of the matter of

iranﬁf&r of the applicant from Dumporijo to Roing in
the state of arunachal Pradesh, which the applicant
oraved due Lo non-availability of required medical
facilitiss for the treatment of his wife and non-
@vailability of educational facilities for his childrén

at Dumporijo.

Jurisdiction of the Tribunal.

3]

[

The applicant declares that the subject matter of this
application is well within the Jjurisdiction of this

Hon’ble Tribunal.

Limitation
. ® Py

!\,\Q ﬂ\:\’\'\'é;\,‘ 1350 ,\1\\\@*‘}“;\{@/ A



. The applicant further declares that

@l

) Filed within the limitation prescrib

. of the Administrative Tribunals Act,

Facts of the Case.

i
4-!
|

‘Thdr the applicant is a citi

entitled to all the rights,

Wmfivil@g@& as  guarantesd under

N

pnl ;4_4 -

hat the applicant is working at ore

in the office of

%ccouﬁtant the

I . ’
public works department
J
Subansiri Dl“trlut
l
L )

.

Dompori i

Grunachal Prades

i It is stated that the state of

i
does not have gny ingependent accounts
i

o man the accounts set

up

ﬂepartmant, As such the state puts

X:":;""'ﬁ"-—_fﬁ P

[N

5]

A
?"i

ondent No.2

for selescting and

Acocounts Cadre, namely DA/DAD

w2

office

N

staff serving undaer

o+
[SN
3

G

off the state.

=k

\ N -
behalf of the state and O their

-

camdidat@a are osted

A
i
[

{

L

Acoounts  Cadre

against the

undear thea

g
allowances of those

exchaquer bulb such appointments

a

It i

oy

candidates are from the

3

4

posts

agaifst the

oo
again posted under the sta
|

Lu but

zen of Indis

the

under
regui
appoin
ate,

VArious

= . 7 t - selection
|

VEPr1ous

thus
statea
of Accounts

having besn pos

this application is
ed under section-21

1985.

and as such he

crotections and

Constitution of

sent as Divisionsl

Executive Engineer,

o division, Upper

n.

Arunschal Pradesh
s cadrs of its own

its  wvarious

aition to the
ting the =

taff

from amongst the

deparitments

The Respondent No.2 selects candidates on

3

the said

posts of

Kalary and

paid from the

of the candidates

evident that
and on their
cadre they are

Led as

\RQGNLQQMymuxﬂnmwjuw



[#3]

I i , -
cyBar but subsegquently the term had been extended. It i

i agcountant o deputation,

deputationist, Lheay are under the ﬁdmiﬁiatrativg

Control of Respondent No.2.

| That as per the procedure stated above, the Rezpondent

Mo-2 vide Circular bearing No L DA CELL-2/49/97~

! 98/Vol.11/245 dated 20.01.1998 invited applications

| from the candidates who were willing to serve as

'Divisional Accountant in Public Works Department for a

1eriod of one year on deputation %asis. The

applicant,

who was then serving in the office of the Exscutive

Enginger, P.W.D, Anini Civision, had applied for the

!&aid post and thereafter was selected to the post of

Divisional Accountant on deputation basis o0

}lozozx1999u ‘
‘ [ ]
‘ *

: ‘ . l
That the applicant was initially appointed as Lower

iﬁivi@ioﬁ Clerk in the year 1972 in the affice of the
then Exscutive Engineer, PWD (civil). He was than

oromoted as Upper Division Clerk in 1984 and posted

under PWO, anini Division and aventually was selected

Lo the post of Divisional Accountant (On Deputation) as

1&8

tated above on 10.03.1999 and posted at Dumporijo i

Working till now. Altough his deputation to the post of

Rivigional Accountant was initially for a reriocd of one

18

thus evident that though the applicant i basicall

[#1]
&
=
]

&N

employee of the state of Arunachal Pradesh and has been

serving functionally under the state but he is under
|
t B

the administrative control of Respondent No.?
i
Th

&

jE2

L ohaving seryed for all these vears as Dis
[ ]

Jisional

the applicant has now optad

Tor his permanent abzorption under the proposed new

Lo s Fesolen




Accounts set up under the state of ﬁrunacha} Pradesh
which is  in proc@éa and his case of permanasnt
absorption is now pending bkefore the Hon’ble Gauhati
High Court. It is pertinent to state here that the
transfzr of entire Accounts cadre of Arunachal Pradesh
From the adminiztrative control of Respondent No.?2 to
the control "of the State of Arunachal Pradesh is in

is going to be implemented soon.

i

That it is stated that the wife of the applicant has
baen suffering from heart diseases along with other
allments and high blood pressure and needs constant
care of a cardiologist which is not available at
Dumporijo.This  apart, his  daughter and son are

obtainimy their higher education at Roing since =such

[ 2
facilities are not available at Dumporijo.as such the

applicant has been facing great difficulties in astting

ta

proper medical aids for his asiling wife and highes

aducation of his. children at Dumporiijo.

That being constrained as stated above, the aopplicant
submitted one representation to the Raspondent No.2 on
18.06.1999 praving for his trangfér as Divisional
Accountant %rom Dumporijo to Roing (R.W.Divizsion) for
sRcUring the treatment of his alling wife and education
of his children at Roing.Subsequently he submitted
three more representations on 20.06.2000,24.05.2001 and

25,

[
(o}

5.2002 respectively with the same praver aforesal

i

but unfortunately his praver has not besen considered asz

vet.
L4 )
| J .
(Copy | of representations dated 18.06.1999,

£0.06.2000, 24.05.2001 and 25.05.2002 are annexed

Mereto az Annexure-A, B, C and D respectfully)

\-\WV\;\ (%\N&Wx\@““"k“ '



S
B

Fara

w003 and the medical and Health officer,

:That dug to his endless anxieties over these vears, the

Wivil Hq@pital. The

. ,
fficer.Sadiva civil Hospltal has advissed t

That the condition of his wife being worssening she had

fis be hospitalized in Sadiva Civil Hospital in June,

Sadiva. civil

ipspital  has  prescribed to. contact a cardiologist

limmediately and his certificate dated 27.07.2003 was

submitted to the Respondent Mo-2 reiterating the praver

of the applicant for his transfer from Dumporijo to

Roing/Namsai but with no result.

{Copy of medical certificate dated 27.07.2003 is

annexed hereto as Annexure—E

plicant himself has also developed cardiac problems
and has been undergoing medical treatment wunder Sadiva

attending medical and health

ey

& applicant

o avold atrenuods vehicular journey, climbing

1 supsrvision.

JJ

eps/Nilly places and Lo be under medics

The applicant submitted the certificate dated

{That the applicant most respectf

irisking the 1life of his ailing

O6.08.2003 of the M and H.0O also to the respondent and

praved for hizx transfer, but with no consideration
{Copy of medical certificate dated 06.08.2003 is

annexed hareto as Annexure-F)

fully begs to submit

that dus to non-consideration of his praver of transfer
from Dumporijo to roilng/Mamsail.the applicant has besn

wife due to lack of har

nroper m@d}cal Lreatment and has also been failing Lo
[ ]
[

dischargs his parental responsibilities and care 1In

respect to the education of  his children. #4s  such

o



5.3

5.4

finding no other alternative, the applicant is
approaching this Tribunal for protection of his right
and interest and 1t is & fit case for ths Hon'ble
Tribunal Lo interfere with and  to  dirsct the
respondents to consider the praver of transfer of the
applicant on compassionate ground.

That this application is made bonafide and for the

cause of Justice.
[ ]

Grounds for relief(s) with legal provisions.

For that, the wife of the applicant is a seripus heart

patient with hypertension and nesds care o7 a

cardiologist. The applicant himself is also a Cardiac

A

L]

patisnt and has been advised to avoid strenuous

#
0

£

. .
Vehicular journey and climbing steps or hilly places.
. \

For that, there is no facilities for treatment of Heart
dissases of his wife and himself and also no facilities
for higher education of the son and daughter of the

applicant at Dumporiijo.

For that his prayer of transfer to Roing/Namsai if
granted, will enable the applicant to save the lifé of
his ailing wife as well as of his own and to discharge
his parental responsibilities in the matter of his

children’s education.

For that it is difficult for the applicant to maintain
two establishments at Dumporijo and Roing with such

meager income in these hard davs.

[ ] ° § .
For that, the applicant has already ssrved for more

than four years at Dumporijo and having besn in a




o
3
P

N

A

helpless and 805 situation, has been praving time and

“again for his transfer from Dumporiio to Roing/Namsail.

For that, the case of applicant is a fit cass for belng

considered on comnpassionate ground.

‘c l ‘] E !. ! l i

nas no  othesr

£

That the applicant states that he
wmlternative and other efficacious Jemady than to file
ithis application. Hisz all efforts and representations

Tailed to have any consideration.

Matters not previously filed or pending with any other
Court,

%h@ apmligant further declares that he had not
previously filed any applicatiors, Writ Petition or Suit
befores any Court or any other authority or any other

Sench of the Tribunal regarding the subiect matter of

53]

this application nor any such application, Writ

Petition or Suit i1s pending before any of them.

Undgr the facts and circumstances stated above, the
applicant most humbly prays that the Honble Tribunal

be pleased to grant the following reliefs: -~
That the respondents be directed to consider the case
of the spplicant and transfer him from Dumporijo to

Aoing/Mamsal as divisional aAccountant.

Costs of the application.

’ - \ OO %W'\%‘CUW\\Q(M .



8.3 Any other relief(s) to which the applicant is entitled

the Hon'ble Tribunal may deem fit and propar.

53}

N

9. Interim order praved for.

Puring pendency of this application, the applicant

prays for the following relief: -

9.1 That the Hon'ble Tribunal be pleased to restrain the
®

respondents that pendency of this aspplication shall not

B a bar for the respondants  for considering the

wravers of the applicant,

10,

This amplgp&tion is filed through Advocates.

11.: Particulars of the I.P.0O.

i) . I. P. 0. No. © 336 387496
i1)' Date of Issue . 31,12 . 2003

111) Issued from : (.P.O

iv) Payable at : <1U“w“L“}*'

12. list of enclosures.

As given in the index.

Ao g \swmlom
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VERIFICATION

T. Shri Lani Bhusan Karmakar &8/o late Kshetra

i

Mohan Karmakar,agad about YRATE, Offica.of the @k@cgtiva
Enginesr, Public Works Department, Dumporijo Division, Cist-
Upper Subansiri, Arunachal Pradesh do hersby verify that the
statements made in Paragraph 1 to 4 andes to 12 are tfu@ to
my knowledge and those made in Paragraph 5 are true to my
legal advice aﬁd I have not SUDDPé%E@d any material fact.
and I éign this varificét'on'on this the | Lgﬁ?dat of

s 2004,




T . b'bﬂ“’imﬂféﬁeo ’
/:‘m-?nv;!/'“ﬁ-‘v—sj:-uh-;r{- | }'\
No.LUK/DUM/99-2000/04 Dtd.. .\?I\.C {.‘7 .

o A NEXURE -

Tha Accountant Gonoral (ARL)
Donocell SPCtion- ‘
Maghnl aya,Mizorem & A.P.

Shillopng=793_001

Subs pPrave-r for Transfor tg Roing. .\ Daeig on

Sin,

Way I with due honour lay bafore you the
fullowing few lines in anticipation of your judicious

¢

review nnd benign considerxation please,

Thet Sir, I was apjointed us D,A., vide
vrder No. DA,Cell/2.49/94.95/2455.2462 dt. 11.3.9Y9
and postad v Dumparijo PW.Divin, Dumpoxijo.nxunéchol
rrodeeh accordingly { have joinad.on 12.5.,99(fR/N).

That S4r, «y wifo is a pationt of heaxt
with high lloud Prosser olang with alliad disoasos ond
tharae 40 no education iantitution to aducate my aldant
Vaughter who now conding in Clana XI[ in commorco stream
in Roing lligher sacondary achnol, thexn in no auch facilitien
in lumporijo Hr.Sacondary school.%imilaxly thers is no
schogul tu admit my B8on wna in now reading in class XI of
V.K.V, 55%001 at Rningggh am cphstroined to urge you to
consider the case of my trunsfer to.Ruing ﬂbﬂ. bivn.
enable me to settle domestic scores,

Given the difficultics highlighated herein
above ,may I except sir - .that your yoodself will consider
my caso sympatheticslly and hence obliedgo.

LY

Yours faithfufly

© NSy
( L.BsKarmokar)

T - . Divinjonal Accountant
Dumpurijo ¢#W.livision

Dumpordo, Al (Famp ciILLONG /

-
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- R & R ’ : . .

. LF’{;/ No.bBK/DUM/2000-2001/Camp-Shillong/01 Date s 20,06.2000

! ' : . - o |

{ - To _ ' .
t o : " The Accountant Genoral (ARE) . | . o
- e T ' DeA. Cell Section 1

A e s : Maghalaya, Mizoram & Arunachal Pradesh . i

. R "rb : ; ke N : ShillOﬂﬂ - 793 []01 . j

$*¢g> . :..Subt - PRAYER FOR TRANSFER T0 ROING ReW., DIVISION, . 4
S v\ ‘ ~.,.. . A .:1“‘“ . ."v »-“‘ - ,' " »“. ,

i . *3Sir. : ’ , ’ ,v\‘ 1 . %

~ May -1 with due honour lay befo:e you the follow=
ing few linaa in anticipation of your judicious roview and o
benign cunaideration ploaaa. ' : ‘ B

. That Sir, 1 was appointed aa D.A. vide Ordex »

jﬁ No. DA.Cell/2-49/94-95/2455-2462 dt.11.03.1999 and pos- "
_ted to Dumporijo P.W. Division Dump8rijo, Arunachal ' 'g

Pradash accordingly 1 have joinad on 12,035, 1999 (F/N). :

S aas g K,

‘ That Six, my wife is a patioht of hoart with
high Blood Prasaser along with allied diconse as por Doctor's
advino my prosence is .aiwaya raquired mogeover I am also
high blood prasaura patient, At prensant my aon reading in
- Closs = XIl at Higher Secondarxy Séhool “at Roing/ I have to
A K ~attend Rodng for wolfare my family in every altexnative
fﬁ{.\ : _ month..Dumporin to Roing very 4%ong distance that journey
3; o .' ; ) for me vary difficult. I am constrained to urge you to

"consider the case of my transfer to Roing R.W. Division

— et s . Yol

_— - =

:fy enable me to mettle domestic acorese.

Given the difficulties highlighted herein above, = |
“may I except Sir that your goodself will consider my cans

aympathetically and hence obligs,

Lo

Yours faithfully,

!' . D . (Q\\\h\\(!\\\\\,
- S e aean
. . (L.DB. KARMAKAR) \
i N Divieionnl Accountant
. . Dumporijo P.W. Division
: Dumporijo, Axrunachal Prndaah
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101 LAK/DUNM/2001-02 /¢y - Dates 24 - §-200)

To,
- The Accountant genaral (A&E)
' D.A. Cell Section ’

Maghalaya, Mizoram & Axunachal Pradeah
Shillong=~793001),

Sub pPrayer for Transfer to Roing P.W, Division.

| s1r, .
f 'May I with due honour lay before you the . ..

‘t;follcwing few lines in anticipation of your. judicious xeview |
“ijand benign consideration please, . - \

o ';;Li _That-Sir, I was appointed as D.A.%vide order -
e " No.,DA Cell/2-49/94-95/2455-2462 dt.11-03-1999 and posted t° .
;?Dumporijo ‘P.W, Division, Dumporijo, Arunachal Pradesh accor-

, .aingly I have joined on 12-05-1999 F/N),

That Sir, my wife is a patient of heart with
high Blood Presser along with allied diseaae‘as-per Doctor's
advice my presence is always required morxeover I am also high
blood'preésure,patient. At present my son reading in Class-XII
at Higher Secondary School ar Roing in Science stream thare is
no ouch facilitiesn in Duinporijo Hr, Secondary School, I have
to attend Roing for walfaro my family,in'evory altexnative ‘
month, Dumborijo to Roing very long diatance that joumney for
me very difficult, I am constrafnod to urge you to consider
the case of my transfer to Roing P.W./R.W, Pivision enable me
to settle domestic scores, moreover I have alrcady complete
my tenure, ) :
Given the difficulties highlighted herein above,
may I except'31r that youi goodself will consider my case
sympathetically and hence oblige.

Yours faithfully

@\D\\\m

(L. B, KARMAKAR) 2“(&22%,
Divisional Accountant
pumporijo PWD Division
clﬁ pumpord jo, Arunachal FPradash,

’
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< No. LBK/DMI/2002-03/ | Dated,é‘.&?—?:’?— |
e . .

’- . '}.'o: ¢ . e - ' (@

Thie Accountant General (A4E)

DJsANs Cell Gection

Meghslaya ,Mizoram & Arunachal Pradeah.
thllona-793001

Bubt- Frayer for tranafer to Roing/Nemani Divinion.
nir,

May I with due honour lay before youﬁthe Tolloviing fow
linen in anticipation of your Judicious review and benign conside-
ration pleoase. .

fThnt.air,'I was appointel ag D.A.,viderrder Nol.

DA Cell/2-49/94=95/2455=2462 Dtd 11.03.1999 and’ posted to mmpd-'
iri3o PYD Division, PumpordJo, Arunachel hrndeah aoccrdingly I
W’hBVn jotncd on 1 .).9°(F/N). * o

,fu ‘.

Thut eix , my Wife 18 a patiem, or heart with high
blond presser along with allied discase es per doctor's edvisa .
my prescnce is elways required moreover ot present I en o\ao'

‘of haart witi high blood presser patient. I have to‘agtqnd.

Roing for walfare of my farmily in every slternativa month.

Lumpori jo to Roing very long distance that Joumney for me difficult.
I om conuuinined to ureo ycu to. cqnelder tha ¢ase o my transfer

to noing/Namzni;PWD,nhD,PHED,IFCB #nd Fowerfllectrioal Division
ennble me to mettlo domestlic eccreo. |

Civen the difficulties highlighted herein albove,may
I except eir that your goodself will consider my case sympatheti-

.. celly nnd hence oblidge.

Yourn Feith{ally.

frﬁ\n\ (’/

( L. Bmmf*)~ -~
Divisional Accountant
Dumporijo FWD Divisiony,AF

¢ -'2(.. Dumporijo.
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o %? " ANNEXORE-F

Dr. AT ackia Chapalch
- Medicz . Off E ' : owa
Medic Officer 7 42206
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